IN THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH
AT CHENNAI

O.A. 20 OF 2021

&

0O.A. 174 OF 2020

IN THE MATTER OF

1} Oggu Srinivasa Reddy

2} Chintala Bharat Kumar Reddy ... Applicants
Vs
Union of India and others ... Respondents
AND
Banoth Nandu Nayak ... Applicant
Vs
Singareni Collieries Co.Ltd., & 4 others ... Respondents
RUNNING INDEX
S. Description Date of | Date of Page
No. Document | Filing Nos.
01 | Compliance Report filed on behalf of Singareni 5.0% .2 11.08.2021 1-09
Collieries Co., Ltd., (Respondent No.3 in OA No. 1002}
20/2021 and Respondent No. 1 im OA No.
174/2020)
02 Copy of LrNo.FNo0.23-77/2018-IACIIT) of| 01.02.2021 | 11.08.2021 10-28
Government of India, Ministry of Environment,
Forest & Climate Change, Impact Assessment
Division

Date:10.08.2021
Hyderabad.







0

IN THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI

Original Application No.20:0f 2021

IN THE MATTER OF:

1. Oggu Srinivasa Reddy

2. Chintala Bharat Kumar Reddy | .... Applicants
VS~

1. Union of India,
Through the Secretary,
Ministry of Environment, Forest & Cllmate Change
Indira Paryavaran Bhavan,
Jor Bag, New Delhi-110003.
Phone: 010-24695262,
E-Mail: secy _moefl@nic.in
- 2. Telangana State Pollution Control Board,
Rep. by its Chairman, _
A-3, Paryavaran Bhavan, Industrial Estate,
Sanath Nagar, Hyderabad 500 018.
Phone:91-(040)23815630
E-Mail id: tspch@gov.in.
3. The Singareni Collieries Company Limited,
Rep. by its Chairman & Managing Director,
Singareni Bhavan, Redhills,
Hyderabad, Telangana
Phone No.040-23300132.
E-Mail Id: mkt-import@scclmines.com ... RESPONDENTS

Original Application No,174 of 2020 (SZ)

Banoth Nandu Nayak,

R/o. H.No.13-181, NTR Nagar,

Sattupalli Village and Mandal,
Khammam District, 'I‘elangana 507 303
Mobile No.$8495 20879

Mail id: raghul 138@gmail.com -..APPLICANT

-VS-

1. The Singareni Collieries Company Ltd.,
Rep. by its Chief Execut:we Officer,
Kothagudem,

Bhadradri Kothagudem District,
Telangana - 507 101.
Mail: dp@scclmines.com




Phone No.08744 242301,

2. Union of India,
Through its Secretaty,
Ministry ef Exivironment, Forest & CC,
Indira Paryavaran Bhavan,
Jorbagh, New Delhi-110003.
Mil: secy_moef@nic.in
Phone: 011-24695262, 24695265

3. Telangana State Pollution Control Board
Rep. by its Member Secretary,
A-3, Paryavaran Bhavan,
Sanath Nagar, Industrial Estate,
Sanat Nagar, Hyderabad ~ 500 018.
Mail: ms-tspcb@telangana.gov.in
Mobile: 04023887600.

4. District Collector and Magistrate,

- Khammam, Telangana — 507 101.
Mail: cgllector kmm@telangana.gov.in
Phone: 08742224641,

S. General Manager,
District Industrial Centre,
Khammam, Telangana ~ 507 101.
Mail: gmdic.kmm.inds-ts@nic[dot]in
Mobile N0.9100839729.

¥

...RESPONDENTS
Y
Compliance report filed on behalf of the Singareni Collieries
Company Limited, the Respondent No.3 in QA No.20/2021
and Respondent No.l in OA No.174/2020

The Hon'le Tribunal has directed to submit the compliance
report regarding the recommendations given along with their
objections to the committee report if any, regarding the
lobservations and further directed till the environmental
clearance is granted for the expanded quantity, the project
proponent is directed not to do any mining operation exgeeding
the permitted limit and shall mine only the quantities for which

permission has been accorded as on date.

THE.

referred to as the Respondent Company) has filed det AL 50 coltd.
< : Govt Compa:

count?r-s in OA Nos.20/2021 and 174/2020, which m e S:;HUE_’ALPLI

read as part and parcel of this Application. v Kgm Area.



2. Regarding blast induced vibrations detected at the NTR
Nagar, it is submitted that at the beginning bf mine
operations in JVR OC-I Exp. in 2007, NTR Nagar was 2.0
Km away from quarry. During 2016-17, quarry opéerationé
extended towards NTR colony up to a distance of ;-670 m.,
which is beyond the danger zone (500 m.} stipulated by
the DGMS. So, there is no scope for damage% to the
structures of NTR Nagar due to the blasting opérations.
During the field inspection by the joint committee, it was
established that damage to structures 1.e., spaﬂing_ of slab
was due to insufficient reinforcement/ defective
construction. Also, out of 14 houses inspected durinig the
committee visit to NTR Nagar, only 8 houses were found
damaged whereas others were intact. Moét of the:-houées
in NTR Nagar were constructed in 1985 u;nder a
Government Scheme. The relief to .dé.maged houéses may
be met by District Authorities from the DMFT funds
deposited by the Respondent Company. # |

3. In respect of contribution of Rs.161.40 crores towards
DMFT Fund from JVR-OC Project, it is submitted that
District Authorities ére the Appropriate Aﬁthorities to
utilize the contributions made towards‘ DMFT by the
Respondent Company for taking up developmental
activities including repair of houses in the nearby villages.

of the project.

4. It i1s submitted that with regard to exceeding of coal
production by the Respondent Company than the )
sanctioned capacity, it is submitted that the Réspondent
Company obtained Environment Clearance for JVR OC-I
Expansion for the enhanced capacity of 5.00 MTPA. Vj :
Lr.No. F.No.23-77/2018-IA(Ill), Dated;1st
2021{Enclosed as Annexure~1]. Presently,

operations except extraction of coal (due to ¢



(f)' 8.0 acres of land has been identified at a cost of

reserves) are continuing in JVR OC-I expansion project as
per the EMPs approved by MoEF&CC. Also, the coal
production in the ongoing JVR OC-II is carried out within
the sanctioned EC capacity. -Further, the Respondent
Company is comitted to implement remediation plan and
natural and community resource augmentation plan in the
project as per schedule as stipulated by MoEF&CC and the
present status of works taken up by the company under
the plan are as follows:

(a) The Company deposited an amount of Rs. 20.00 Lakhs
with Forest Divisional Officer, Sathupalli vide chegue no.
952748, dt. 01.03.2021 for development of New Urban
Park', which is under execution.

(b) An amount of Rs. 6,00,000/- (Rupees Six Lakhs only} was
paid to Muncipal Commissioner, Sathupalli vide cheque
no. 953320, dt. 16.04.2021, for providing Bio-Toilets in
Sathupalli town. Municipal Commissioner informed vide
Lr. No. Roc E/483/2021-22, dt. 04.08.2021 that
construction of bio-toilets is under progress.

(¢) An amount of Rs.4.60 Crores {out of Rs. 5.67 Crores of

" budget plan) for repair of road from Sathupaili to V.M
Banjar was paid to EE (R&B), Sathupalli division vide
cheque no. 953309, dt. 01.04.2021 and the work is under
Progress. |

(-d) For 4 Nd. of RO plants (Two at Rejarla Village, one at NTR

" Nagar, one at Vengalrao Nagar), installation work is under
progress and will be commissioned within 2 months.

(e) Work of construction of CC roads for a length of 1 km.
near Coutam model school, NTR Nagar, Sathupalli is
taken up at accost of Rs. 62.00 Lakhs, for which tenders

were floated.

Rs.1.60 Crores for dumping of soild waste D

© " Sathupalli municipality and land will be %angded ove



after the acquisition. | |

(9) Drilling of 30 Nos. of deep borewells is taken up for
drinking water in surrounding vill_agés such as Kistaram,
Rejarla and Kothuru of Sathupalli at- a cost of Rs. 55.50
Lakhs, for which tenders were floated.

(n) Construction of community hall is taken up at Rejarla
under Community Resource Augmentation plan at a cost

- of Rs. 75.00 Lakhs and tendering action is under progress.

5. It is submitted that for environmental compensation, it is
submitted that, vide S.0.No. 804 (E}, dt. 14.03.2017
isuued by MoEF&CC, in case of expansion of existing
projects entailing capacity addition,. prior environmental
clearance has to be obtained under the Environment
Impact Assessment Notification, 2006 as a case _of

violation.

6. Accordingly, MoEF&CC prescribed the Terms of Reference
for the project stipulating for an assessment of ecdlogical
damage and economic benefit derived due to violation on
account of excess productioﬁ and prepa‘re'remediation
plan and natural and community resource a_ugméhtation

plan.

7. It is submitted that as per the directions of MoEF&CC, an
assessment of ecological damage due to excess coal
production was done and accordingly environmental
- compensation was estimated by i) considering the
econoric benefits arrived on account of excess coal
production and 11} towards remediatio_n measui‘es to

oifset the damage caused to environment.

8. The summary of amounts (Rs. 26.67 Crores) which are

allocated for Remediation Plan, Natural Resows
Augmentation Plan and Community

| - Augmentation Plan is given below.
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Sl. No.  Description Estimated cost
_ (Rs. in Lakhs)

1 - | Remediation Plan 719

Natural Resources 506
Augmentation Plan

3 Community Resources 1442
Augmentation Plan

Total 2667

The project proponent also submitted a bank guarantee
equivalent to the amount of remediation plan and Natural
and Community Resource Augmentation Plan with the

| State Pollution Control Board and will be released after
successful implementation of the remediation plan and
Natural and Community Resource Augmentation Plan, and
after the recommendation by regional office of the Ministry,
Expert Appraisal Committee and approval of the
Regulatory Authority.

9. It is submitted that for violation on account of excess
| production environmental compensation has already been
addressed in the Remediation Plan, Natural Rescurce and
Communify Resource Augmentation Plan approved by
MoEF&CC.

10. In reply to the progressive mine closure activity and
reclamation of mined out area as per the approved Mining
Plan, it is Smei’gted that Mining plan (II Revision} & Mine
closure plan of JVR OC-1 Expansion was approved by
Ministry of Coal (MoC) on 17.11,2014 and accordingly,
ESCROW account (No. 62410659580} was executed and
an amount of Rs. 41.97 Crores (Including interest) was
deposited till 2018-19 and progressive mine closure

activities were carried out in JVR OC-1. 3w party auditing

W 70

e all
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12.

v @

provisions of the Mine closure guidelines issued by MoC on
07.01.2013.

Further, it is .Subm‘itted that the progressive mine
closure activities of JVR OC-II was c:arried out as per tﬁe
approved Mining plan & Mine closure plan of JVR OC-II
approved by MoC on 10.02.2016 and also an ESCROW
account (No. 62479860754} was executed and an amount
of Rs. 4.38 Crores were deposited up to 2019-20 .The
Mining plan ({Ist Revision) including Mine Closure Plan JVR
OC Mine (I& Il Expansion), 10 MTPA was approved by MoC
on 29.03.2019 and the project area of this mine includes
both the project areas of JVR OC-I Expansion .and JVR
OC-II project. As per the approved Mining Plan and Mine
Closure Plan of JVR OC Mine (I& II Expansion}, ESCROW
accounts of JVR OC-I Expansion (No. 62410659580} and
JVR OC-II ‘project (No. 62479860754) were made into
single account in respect of JVR OC Mine (I&ll Expansion)
integration project (No. 38357911529) and the entire
amount of Rs. 52.17 Crores (with interest) deposited in
individual accounts was transferred to the new account as
per the MoC guidelines. Hence, no fefund claim is made so
far on account of mine closure activities. Presently, mine
closure activities are being caniéd out as per the approved
mining plan and mine closure plan of JVR OC-I and JVR
OC-II mines. However, the mine closure activities of both
JVR OC-1 and JVR OC-II projects will be carried out as per
the mining plan and mine ciosure_.pla.n of JV_R ocC Miﬁe
(&Il Expansion) approved by MoC after obtaining
necessary Environment Clearance for the amalgamated

project.




trafisportation of coal by

and conveyor belt are under prdgress and efforts are being

made for completion of these works before 31.12.2021.

It is submitted that regarding to the provision of
potable drinking water to the NTR Nagar, an amount of Rs.
1.17 Crores was allocated for setting up RO plants of 1000
litre capacity in 12 villages inchading NTR Nagér @
9,00,000 per unit. Firm Order has been issued for

installation of 4 RO plants, two in Rejarla Village, one in

- NTR Nagar, one at Vengalraonagar during 1st year and the

work is under progress.

In reply to thé mobile medical camps, it is submitted
that the Respondent Company is organizing mobile
medical camps in the surrounding villages of JVROC
mines on every Friday of the week on rotational basis. The

service is temporarily discontinued due to corona

| pandemic conditions and will be resumed shortly.

It is submitted that in respect of the safety as well as
pollution control mechanism, it is submitted that the
Respondent Company has been implementing various
pollution mitigaﬁion measures for controlling air, water,
noise and soil pollution. Alse, the environmental

monitoring has been carried out in and around the mining

‘areas through EPTRI, Hyderabad, a CPCB recognized and

NABL accredited State Laboratory. The monitored data
indicates that pollutant concentrations are within the

stipulated norms as stipulated by regulatory authorities.

TSPCB also conducted pollution monitoring in the mine

| surroundings and the pollutant concentrations were within

the stipulated norms. Though coal mining operations have
completed in JVR OC-I due to exhaustion of coal deposits,
S of JVR OC-I

7NN
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the time of TSPCB monitoring and joint committee

inspection.

16. It is submitted that the Respondent Company has
been implementing the recommendations made by TSPCB.
for mitigation of pollution including stoppage of discharge
of effluents into Jinugupalli Tank. The Respondent
Company has taken up extensive plantation in JVR OC
mines covering a total area of 331.70 ha. with native plant
species so that the survival rate of plants is more" than
90%. |

17. In respect of Forest Clearance, it is submitted that
approvals were obtained by the Respondent Company for

diversion of forest land involved in JVR OC mines.

18. In respect of ensuring regular calibratioﬁ of
seismographs minimate used for monitoring the vibration,
it is submitted that Calibration of Seismographs (Minimate
instrument} used for monitoring of _groﬁnd vibrations is
being presently done through Ultra Enviro-Systems (P) Ltd-
New Delhi, an authorized calibration centre on yearly
basis. The instruments were previously calibrated on

21.12.2020 and next due date of calibration is 21.12.2021.

In view of the above, it has been taken necessary mea
and complied regarding the direction of this Hon’ble N# to g
Green Tribunal (SZ).

Doke' 10.08.2.0m

Place™ Wiecatond, WTROAIDEIOCH &
& Respondent No.1 in OA No. 174/2920 T






The.Direcior (Planning. & Projests)

M/s The '?nwarem Collieries- Company ].,'d;(SCCL},
Kothagudam Colfieries POy h

Bhadradri- 507101 (Telangana) .

Email: am_envi@scehmingsicom, cnv;(xjg@s;;imim:s;com_

Sub: Jalagam Vengal Rao Opencasi - 1 E;.pansion--l"m,iect ni anninl-pridoctio g
MTPA to 580 MTPA in an ML arca 54481 fin: | {
Company’ Ltmated located at Vll[a,,e Ayyaﬂan’
Kbamniam (Telangana) - For Envirbnim

't

Sir,

This has reference o your onlmx, proposai Mo
2030 for gramt Eovironment Clearance in (aris-of the pray
Assessment (EIA) Notification, 2006 under the Environment (F
Vengal Rao Opencast « | Expansion Projectiof annuat pr@dll!m
an ML area 544,81 ha of M The Singaren} Colfierigs
Avyagaripeia, Mandal Sathupajli, Distrier Khammam:(Telin

The projeer/activity is covered ander. valegory “A’ ofitémi |(a) "Mining: of Miverals’ the

Schedule to.the Ela Noufication, 2006 :

2. - TThe proposal was considered by the Expert Appraisa) Cornm '_

involving vialation of Ela Netdiwation, 2006 for Thermal &'Geal

meeting held on 6-7 Avgust, 2020 and | in 36% nwaszrhe fdon2i-22 t,p mbf:

of the project. as per the docume;m submitfed by the project jprogo

during the meeting, areTeporied ta be s under;-

() Latitude and Longiwde of the project: - Lafitides: . 17% 4287 (Nowth)
Longitudes:§0°46°44.09° 1o §0°59°26, 53 3" (EagtSurvey.of I b

(i) Tihe Project isnot located in th&lecaIJ) Polluted Avea {GTA asp

(it Cost of the-project; Rs. 106, 78 Crores L

(ivy Employment gesierared i io. be géneraltd: 816(Pem1anent -4 Fandtem

{v) Benefits of the project - To meer the. coel requiremedis of th
Telangana State. ' '

P Indek:of CPCR

iy 400)-
faplants of

ECofIVR OCP-] of M Singureni Collerdes £ y-Limired

2

}Aﬁ




(v} The:prajectisfExpansion of capacity from 2.50 MTPA 10 3,60 MTPA

i Cern[““ed ‘Compliance Report of Regional office of the MoEF has been submitted vide its

) SBfAPfW?S. dated §1th Nov, 2019,

{viii) The: ’I_oR-lefter wag issied vidé letter No.23-7% 2018-LAIN) Dr. 08 Augast, 2019 under
viglatioi- t_:_a__t_egory

(i) Date of Iptoval'of mine plans and mme closure plan, Status & datz 1 17112014 . Mine
-Plan:& Mine Clostire Plan approved By MoC, Gol Vide LrNo. 13076/2/2006- CA-1},

(3 Bate gf B’onrd‘ AP 10th July; 2013. Approved vide minute No. 513:3.20

(i) Date of € stk Clestabte 4nd surface: water approval 06tk July, 2007 vide Lewer

6. Grouird Water Clearance far JVE OC Mine (&n Expansion} of 10

Mt uasapp ted Wide Lr. No. KGM /ENV /405 72019 /140, dated 7th November, 2019

{xii) Existing Ground water level. #n (M) Pre-Monsaon : From 3.48 To 11.85 {Depth from

- surfacc) Post-Monsoatr From:2:62 To 10, IS {Depth {rom surface),

' i Nallgha fiowinig near o aljacent to the propesed mine,

Liegss | JVR.OCP- Mining Lease for 383.05 ha: Dawe of eniering into

onqmal h:ase e 23rd Mar, 2005” Date of expiry of original lease deed: 22nd Mar, 2025.

IV OCP'I Ex nsr T Mitiing Lease for - 136.30 ha: Daie of entering il oripinal jease

ate oFexpity of oriinal lease deed : oth Nov, 2028

3 ve: Total Geolagical Reservés: 57.%3 million tonnes; Mineable
mfiﬂt Vtonmes: Extractible Reserves:20.90 million tornes; Percens

it lovel Premonsaon: 348 m to [1.835m (Depth from surface}

_ {3)-'] (}' !5 m {Depth fram. surface)

1306 m'tday
26.56 m

Evih: Quantity fiﬁ M.Com) : 38.49; Year of back filling : i
 Gattiind drains and sewtlement facility for runoff has been
ram GB dumpa is being et out indo nearby tunks Tor agriculiure

(ha} : 143.60; Height: 60

Page 2 of 19
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o Within the mines: Overburden wlli e iy
wop soil will be spread on the dumps and.p
o Ouside mines: Nil

ationivill beiraived:

o Efforts made by proponent Nurserics. ave =_'eszab.ii’sh‘et{..-a:i@;-:mti?wc--sD.c:Qics areraised

and planted on the OB dumps.
(xxiv) Details of final Mine Voldsy Areathe): 164:86:; Bepth
fxv) Detedls of Quarry @ Total Quarry. area (ha): 320.02.; Back fill
reclaimed with plantiion:143.60; A void 6f 164,86 bia at a:depth <
converied into & water body
(xxvi) Green belt created in ba. :318.90
(axvit) Details of Land usage

proposed 1o be

Pre-mining
S.No. Description.
1 Forést land
2 Agriculiyeal land
3 Waste land .
4 Onher land.
: Totat
Post- Mining
> Deseription
No.
1 . Extémal OR duigp
2(a) Excavation (Backfilled area)
2{b) Excavation {Void arca)y
2 Safezone incloding Drains
3 Serviee.buildings, _ T
CHP & sub-station -
4 Road diversion - ' -
3 Colomy/township . T-
TOTAL 30236 16486

Core Area {Presens Land Use)

Description Forest land Nm} Forest Total
Jand: k
Exeavation AreafIncluding Drains etc.) 33514 B
External dump vard -
Service buildings, CHP & sub-station 1398
Road Ziversion 942
Calonjtownship (To be Acquired) -
Tatal Land 380.52

EC of WR-QCP-Fof M/ Singareni Colleries-Company timired

ddlumpingateas-and

aredthay shall be




.
|

R

3

s

bexviii)Detéils of Forestissues
2 Total forestaren involved (i
sar 380052
o Efent.of forest land in the project {inc!
Taiid) (inha)  380:52
¢ Bulange forest land forwhich Stage-1 FC is nat available (give area in Ha - N
e Switue.of Fotest Clearance-and extént of forest land diveried in ha. Total forest
01 380:32 Baswas diverted,
: @:vide Lr Mo.8-120/2002-FC d1.02-02-2005
rNU.85E/2008-FC du03-07-2012.
e Zoies Hies withiiv 10 km radius.

v & Witigation Plan. for Schieduis] species has been prepared for an
Ci idlife Conservation pln is vel to be approved by CWLW
far Ry, 2.57 Crores,
apital Gost: 3106.76 Crores; Cost of Production: 2 554 per
: “Tenine: TSR cost: As per Companies Act, 2013 and Companies

Responsivility Policy) Rules - 2014, SCCL, is spend ing 2% of its average
: %ilated in accordance with the pravisions of Sectien 198 of the Act
mcéiima‘ty preceding financial years in pursuance of its CSR policy on
ancial vear, In addition, an amount of Rs. 84.31 erorcs (from Pebruary
ves déposited with District Collector, Bhadradri Kotbagudem, a5
f foraking up CSR works; R&R Cost: Nil: Cost fiar
*9.50 Crores: Recuming: T2.87 Crores per Annum
it Iaggsﬁrﬁﬁitziﬁm it ming lease area: Inside the lease 1 Nik Surrender by lease:
B d #equited/heing acguired in ha. : 101,93
' 6:'1"-61""’60_&]: In pit : Dumpers: Surface to siding: Convevor: Siding to
G 1 Exp. to RCHP by Rodad and from there 10 end users by Rail
jorted. by Road/Railfconveyer /fropeway: 3 Mepd: Proposed change in

5 ha} for mining lease 33052 Tewd broken farest

uding safety zohe and all types of faros:

[l gr]

BVisiohs of the E{P) Act. 1986, State Govt. directed SPCR to take
on. SO S PEE s dwaited.

":jiiftee'fn_ its 36" meeting held on 217 -22™ September, 2020
Foposal for grant of Emvitonment Clearance. Based on the
AC; e Ministey of Environment, Forest end Climate Change hersby

"?&b.t:'bfd's""fﬁir:irﬁﬁméht Cléarince to-the propesal of JalagamVengal Rao Opencast - 1 Expansion

Page 4cf 19
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Project of annual prodaction of 2.50 MTPA 1o 500 MTPA in area: of 34-;,81 ha ar Village
Awagar:peta \Iandal ‘Smhupaih Dmrn:t Khammam {1 elanaana)b N5 nllieries
i i}, 20{}6'

conditions / spr.uﬁc cosiditions for environme '_ 'aféguards. .
{i E’\C icconmwnm.d fo: an amount of R.s "66; 00 lﬂkhs !ewam § 'RJ.msdmuon plain and

(i) Total budgetary provision with respect (o, Reme:d
Resource Augmentation plan is Rs. ’3’66?0{} ‘iakhs
reguired to submit a bank guarantee.of an.amountiof
plen-and Natural and Commumw Resource. Anemen
grant of EC.

' {'iii}

.rchonal pifice ot the Mmmry E\pcrt A.ppraisa} Ca_omm e
Authanty.

{iv) Approval) pcmnssmn of the CGWA/SGWA: shall. beoblained: bf;'
for tiu. pro;‘. ol activities, if apphcable Statr: Pol}uucn Can

(v}

(vi)

the 2nd August 2017 in Writ Petition: {(,wli) }\0 114 q{' 20
Cause versus Union of India and Ors.

Remediation plan.along with budgetiry provision

S, i Com {Reme |Peserip | Locations
(N fpone diatio |tion
o [at n

Propo

sed :

b fair [ Dus | Laving | NTR Colony | 30,00 | 1000
{a !Eovi |soppre {of 10 LB im
ronpm | ssion | féer o per.
ent road in Fkm
the |

EL 5f IVR QCP-{ of M1/ Singarani Coiteries Compony Limited




.
it 1
5% J
o

[T ] Noise | Avény | Plantatio | 1 Satapalli 17.009 74,900 7500 | 56075500 2540,

i _ :
b [Edvi o - fn of |2 Rejwla - 000 1000 1000 | 0op
ronnt | Plantat .|t i3 ' ]

Cent

Al s e s

S

R ;":Jt;f,

i

ba
-

1. Sathupaili | 2,55, [ 100 7. 9500 195,00 | 87.000 |
GF1 2 Kistaram | 000 + | = 00,00 {.000 |,000 000

43 Chenikupa | 2.00, 111 o L
[ 000

struct. | fia
uresdn: i lak
. _"fl‘lt'_ﬂl‘ﬁ o

F H
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. =3 nce for
' : one
year)
2 | Constr | Lumpsu | {. Kistrenche | B8 [ES
b wction [ (LS) vy,
al” ost 2. Jaganathpu
cheek | includin ramieheruvy
dams g 3. Kothuroche
and Materlal | ruvu '
] creati | s, labour, | 4. Jecnugupall
| on of jconstruct | 1 {New
new ion and Tank) .
witer | inaintena ! R B
anks lnce  for! '
P Dhe year _
ER Suppl [RO l. Vengalraon [9000 |13
¢ y of | plants of i agar 60
porabl | 1000 2. Kisram
& litres 3. Kekarlpalii
4 water | capacity . Lingapalle
! in With m
fi surrou | instzllati 5. Rejarls (2
\‘ﬁ nding tonand 3 Nos
v villag |years . Ayvagaripe
"f es. mainena | 1a
nee 7. NTR Negar
. Kotiwra |
9. Dwaraka
! Nagar
K 10, Gougigude
m
1. Cherukupat
P Cof (R&R
: : center)
12. Virat Nagar [
8 Total (Rs.)
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i

Qﬁw“

‘i meit

it | Descript
idom-

Locations | Rate

To ! Total
tal | Cost 1| (Rs.)
{Re.}

S E

PYearI ! Year ! YVear

1 mo
[(Rs) | (Rsy |

14

'Hi::. :

_'I.e:_' .

i\bﬁn[m] Energ

Providin

- Hiactudes
1y | pangls;

invgrters,

to Sathup
alli

2. }Cistar
am

3. Rejar]

4, Ayyeg
aripeta
3. Romm
ugudem

A

50.0
0

1.09.0 1 40.00,
o000 | 000

<3 pa)ten
el 3

30,00, {3000,
600 160

Selar

witer

plimp
§ohf

agricalty

e

(inkludin

{1 Kistara
Pom

2 Rejarla
Y Kgthuru
Kaommiu
oudem

3,00,
000

15 3,300
¢ 0000

1.30.0
0,000

1,36.0 ] 1,300
0.000 ;0.000

it | Sathupall
o | Lown

1,60,

000

10 1 16,00, | 6.000
(000 10D

5000

5000

aptiny Lisittes
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lof toilets if t
Public ! Sathupail |
Saniitati | i town, |

i on :

“Total (RS)

Comtmunity Resource Augmentation planwith .buﬁgﬁffiﬂ:-':'pr } ’JS on:

8. i Com |activi | Description | Locations | Rate x| Year
n | pone |ty $Riig
ot Propo '
sed ) ; )
P Com |Devel | Constuction | 1. Kiswra | 50013 0, 5 1:00;
a {muni Jopme {of CC Reads |2, Rejara |-00.00 1 0050
ty  Int of|and drains (2 | 3. Kothugu [0 | 109
Reso | Infrast [k in ench
Curee | ructer fvillage) and
Aug | _"Barc- wesHs, R
ment Construction | L. Rejarla {30,860 F2 T30,
.| ation of  Godown | 2. Kothurg 000 -4 800
P Plan for  storage ' a
b of the | '
Dagriculiure
products :
| (Dimensions
"20mx B
5 x6m) ’ _
‘Repair  of | V.M Banjar: | L
_— oad and { 1o sathupalfi
' | road 1own (20
L ‘widening as { k) and
Teiquested in § widening of
the  Public | y-junction
Hearing. neay
Kistaram |
village .
Consteuetion | L. Kistaram -] 73.0
- of 2 Rdarka
! Community | 3. Kothury
d halls
Community '

EC of VR QLP-J of Mfs Singareni Colleries Company Limited
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r | Sathupalli {2500 13 523(3_0_. 200 |- T
' 000 00.80 | 00.00 '
0 ¢
L Sahupa [LS 12 [30.00 ; 20,00 1 20.0 | (00
1ti town 206 1000 600 1000
1 Kothuru ] )
1442 | 635 [ 435, | 582,
00,0 1 0C.00 | 000 | 00.0
90 1o a0 60
‘ Estimated cost
| (Rs.n Lakhs)
719
506
Resources Augmentation Plan 1442
- 2667

i'p'nrate Enviranment Responsibitity (CER) as per OM of Tat May,
_ this. case may now be considered as fund allocated on commitment
consultation process for incorporating in EIA-EMP for deliberation of

R R T

ompmsaow

Ty

id %0 condition: which is fit for growth of fodder, flora and fauna cie.Stak
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{xi)

Hill:the entire
through: theix

Government cancerned shail ensure that mmmo* operation sha]ij
cmnpensdlion Tevied, if any, ﬂ:r i ir:ﬂdh mmmg paid by Lh '

'Iwrdum validity of Enwronmem Cieul ane: shi;\li be: upm
proposed under RP, CRA and NMRA shall be .QQ@PJQEG‘M

Standard Conditions

a)
(i)
(i)

(i}

(v

()
{vi]

»
e

Statatory comphiance

The project proponent shail obtafn forést clearancs whder 1he: provisions: of Forest
(Conservation} Act, 1986, in case of the diversion of forest fand: for non:furest purpose
involved in the project.

The project proponent shall obmin ¢l earance from- th» Na;'onai
applicable. ’

The praject proponent shalt prepare. & Sm..-bp'
Management Plan and approved by the Chie
Eh“ apgroved Site- Specmc Lonserva i

idatidns: of
shad]

5]13]1 be furnished along wﬁh the six- monthl} cmnphar!ce
schedutz-] species in the study arga).

The project proponent shall obmin the ECESSArY p;rmlss:an fmm she Cenwat - (rround

Water Authority,

Solidhazardous waste genergted n the mines needs madd.rm el i
Waste Management Rules, 2016/ ‘Hazardous & Other Wastc Mana 1Y

Alr quality monitoring znd preservation

Conlinuous ambieol air quality monkoring  swations as- pmsc"bed dn: the statue be
established in the core zone 23 well as in: the buffer zane Jor
namely PM g, Pha s, 8O- and NO,. Location of the:stations <
meteorological data, topographical features. and environnie:
Targets in consullaiion with the State Poﬁunon Controi- B"— 2,

EC.of IR OCP-1 of M/s Singtrent Coﬂe;ies-Cumpmy.thi:ed

ard 5 Wil if

FeT:
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(i)

(it}

5

™)

(vi}

(el

i)

momwrmg Stalmns Way alstbe nstalled in addition o the regviar monitorin £ stations as
per the tequirentent aid/or in cansultation with the SPCR. Menitoring of hcaw mckaly

suehvas:His As N, Cd, Cryeteto bercarried out at Jeast once fn six inonghs.

‘The Ambient Afr Quality ‘monitoring in the core zone shall be carried out to ensure the

Coal Industy Standards notified vide GSR 742 (B) duwd 257 Sepiemyber. 2000 and as
atherded Front time to tifis by the Centrsl Pollution Control Board. Data on ambienl air
qdlity sid heavy metals sach as He, As. Ni. Cd. Or and other menitoring data shall be
regularly- rcportr:d T the MinistnRegional Office and 1o the CPCB/SPCB,

'T’.fansportaf-i.dﬁ”cff toal, w0 the extent permitted by road. shall be carricd out by covered

trucksfoonveyors. ‘Effective control measures such as rewular water/mis: sprinkling/rain sun

et shall ‘beromried outin critical areas prone to air pollution (with higher values of
PMro/PW¥E) stk -85 hawd road, Toadingfumioading and transfer points, Fugitive dust
enilssions: Rotirces shall be controlled regulary. [ shall be ensured that the

Fitoat shall be.carried our as per the provisions and route envisaged in
Plan, or environmont menit’cring pI:m. Transporiation of the coal

:’p}ant shiadl be- operated -with effsctive control measures worb. various
aramieters. Environmenial friendly sustainable technology should be
ating such pasdmeters,

“Flve: éfltent Alsdkarge: {inine waste water, wor ksimn effluent) shall br monitored in erms
of thé pacanicters no‘t:f‘gd under the Water Act, 1974 Coal industry Standards vide GSR
742 (Ey:daed 23% Septembiss, 2000 and as amended from time to time by the Central

 Polldtion Ceiites] Board:

-The “PrioHitering itx ‘$hall ‘be uploaded on the company’s website and displayed at the
profectsite at a suifable location. The circular No.<20012/12006-1A.11 (M) dated 27°
Page 12 0f 12




(i)

(iv}

{v)

{viy

{vii)

{viii}

{i:)

Waaar

(22

o
WL

e,

May, 2009 issued by Ministry of Environment, Forest-and Climaie-Change shal also. be
referred in this regard for its compliance,

Regular monitoring of ground water level and qua dlity shall beicariied:out:in and.arcund the:
mine lease arca by eslablishing a. nuwm",k of existin s i:onstructmg ey
piezometers during the mining operations. The' mipitorinz :

once in s monti‘:s and rLcord of mmnm_
Ministry of Environment, Forest and Clim

harvesting shall be implemented for consetvation. angd 4
resqurees.

Catch andfor garfand drains and silwtion ponds in.at
shall be consructed around the mine workirg, ¢ _
of water and flow of sediments directly intd the river and wilter: ba 3

mazerial shall-be properly consolidated:’ compiicted and accumuianon
shall be avoided by providing adequate channels for | 16
ponds so constructed shall be regularly dessiited pi
mdintained properly. Sump capacity should provid
proper seltling of siit material. The water so-calict
suppression and green belt development dnd diher indy
retaining wall constructed, if: anyy.arge e of! the OB dumps fithi
off" and siharion should be based onte ramIaB d _ |
rmade berween tot of the dumpand- -adjacent: h

irﬁhu‘, dilmp
: ‘a!.':I Over: dumps

water. The project authorities shall meet water reg et
reatnent condorming (0 the. s’peciﬁc_ﬁg:@;‘uiréménf_.gstamgs}._;

Industriad waste water generated from CHP wurkz.hop; |

shrdardc preseribed undm Water Act 1974 and Enwronmem (?mu.c ond.

the Rules made there under, and-as amended fronytime. te tmle ]
10 be provided.

The wawer pumped oul from the mine, after sikation, shallbe 1
viz. warring the mine ares, roads, green belt develppmenten
desiited particularly after mionsoon and- naiftainel:propetly.

Fagedsioias
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G

AR

)

Oy

i

aitiagh plan incliding surface water censervacion plan for the arez of
mﬂu{.nct’. caffested by the said m ining operations. considering the presence of
c'fpandfiak& ¢ic, shall be prepared and implemented by the preject proponeat,

The: surface ‘drainggepl p dn andfor any diversion of natural water courses shall be as perthe
approved Mifing Plaw/EIA/EMP report and with due approval of the concemed State/Gai
Avthiofity: Thi-Constructdon. of embankiment o prevent any denger against inrush of serface
watst-into the fise should be as per the approved Mining PMan and &s per the permission of
DGMS orany.stherauthority as prescribed by the law,

{xi} The project proponen shall take all precautionary measures (0 ensure riverine/riparian
ecosysiem. it dnd ardund. the coal mine up 0 & distance of 3 knn A rivarine Fiparian
5%5 ation and menagement plan should be prepared and implemented in
tlfetinrzation S water resource dopartment In the state government,

@
Ga
- 'm‘lronmeni Vvorkch enuwed in b] asting and drilling npcmtson«
ctc shals be pmvzdt:‘d with pemona! prmccnve Lqu:pmuns {PPF} fike
55 procrammc For uers o be cmc,ucsgd Pro*mss in usage of -:Lch
memtercd

/RO o Sixsmonthly basis.

mnder $trict adherence to provisions of the Mines Act 1952 and
ethere-tnder.as apphcable

‘ootasper the approved mining planfinchiding Mine Closure Plen}
ws 'ré!z‘n‘ted 0 coal mining and the relevant circulars issuwed by

rmprovements snid nsé of renewabie energy.

() Land reclanmition

Pape 14 of 19




(i3

&)

{iii}

(iv}

{vi)

(g

C ‘wn; o NIOEFCC) from time 1o mm shall be bl.lbmlt[ed 10:-MOE .CC!Re“mn& I (ffice
(RO).

The ﬁnai m:ne Yo dcpih shauld pl Lferably be as: rth :agp

thick and alive wp soil. Postmining land, be repiler
purposes and shell be divéried. Further action will Berdate
for Preparation of Mine Closure. Plan issned by thes Mjms:ry\of Coal. dmd 2
2009 and subsequent amendments.

The entire excavated arca, backfilling, external OB dumplng. (inc

to this Ministry. Progressive compliance sratns vis~g=vis the
shall be submined 1o the MOEFCO/RO.

Fiy ash shail be used for exwrnal dump-of overburden, bamkﬁlilng
per provisions contained in clavse (i) and. {i&) of subparatrraph :
1:.su.d vide SO 2304 {E} dated 3rd )\ovember, 2009 as arnen ]

sarmariced -‘:tc(s) oniy and shall "ot be kept ummha.d Th op"
reclamation and plantation purposes, Active OB dumg
speues w prtvent erosion and :.urfacc flin ofr'

be submitted :to tha Ministry of .:Envir{)nmem_. Forest aad Clira

The project proponent shall make necessary alternative afranze
involved in cote zone, in consultation with the: State. sov

for livestork grazing, if any, In this context; the pleifient the
directions of Hon'hle Supreme Cour with regard 1hseg
Green Behr

| PageasoFis
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@ The pm_;eet imdpcm.m skl take afl precautionary measurcs during mining: operation for
consesvation. and Protection of endangered/endemie floradfzona, i any, spottedireported in
the-study afea, The-dction planin this regard. if any, shall be prepared and implemenicd in
consnltatmn theState Forest and Wildiife Department.

{ir} ‘plantation of width riot less than 7.5 m shall be developed alf
: areR ds $00n as possibie. The green belt comprising & mix of native
i nde g sp ey Should be given priotity) shall be developed all along the major

nsporsancm roads.
(- hall be:ensured i all mine focations {as per DGMS standards) and
he“repoit on the same shall be submitted to this m imistry & i0°s RO on
Y onetit stiall nidertake occupational health survey for initial and periodical

Xantination. of the persenmel engaged in the project and maintain records
accardiigly:as e:pravisions of the Mines Rulés, 1955 and DGMS circutars, Besides
regular peritdt th:chéck-tip. 20% of the personncl identified from work force engaged
ritions shiall be subjected 1o health check-up for occupational diseascs
it (e, as amended tirme 10 time. :

o fiabitit Hs-issies Telited o the mining projects wherein habitazions and
-v;ila('es B¢ the: pm*t ofmine lcasv. aeas or habiztions and villages are surrounded by the

Q- C
[OF

checks and balan{:es and w0 lvrmo into fncuk any
4 itiondvidlatioh of the envirommicntaliforcst'wildlifé normsiconditions.
& - b
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{iii}

{iv} ] _ 1
matrix of the company shall be prepared and shall |
authority. The year wise funds earmarked for enviropm
keptin separdie account and ot 10 be divered (iany.ol
implementation of action plan shatl be reported-toithe Ministr JRejional; Bfucc alnng with
the She Monthly Compliance Report.

(v} Self envivonmental audit shall be condueted annualfy, ‘Every: theee ‘vears -ihird pany
environmenial andit shall be carried out,

0] Miscellaneous

(B

display ed in thc pl'Uj ecl pmponcm‘s wcbsxte pemmnent]y.

{)  The copies of the environmental clearance shall be submitisd by ihy
the Heads of focal bodies, Panchayais and . Mimjcigal B
offices of the Government who in tum has: tm.dlspla} “thie ey
receipl,

{iH)  The projeet proponent shall upload the status of compliance of the: stipuiated environment
clearance conditions, including results of monitored Bata an; ‘theirwebsite: a.ﬂd npdate The.same

(ivy  The project proponent shall mogitor the criienia pollutants leve - P )
(ambieni Tevels) or criticn] secioral parameters, indicated for the project: _drspia. :he samieara
convenient location for disclosure 0 the public and. ‘put-on.the websie afthe Corhpany.

(v} The project proponeni shafl subm it six-montily repoits.on the states. of: he. c@mpl:ance of
the stipulated environmental conditions an the websue of fhe, nunistry- i J;nwronmmr
Forest and Climare Change at environment. clearancesporal s

{vi}  The pmject proponent shall follow the itigation measur
r\uz-: z0|“"?12014 {A. 11 (M) dated *?9“ Ocmher

villages are the part of minc leasc areds-of. hablt&t:ons an viilay
mine lease area’. ’

ECof YR DCP-tof M/ Sing Coligries v Limited
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]
5

S5

A B

The o] -SHA(sabmi the environmeata! statement for cach financial vear in
Form-V o it‘r‘r_g- cencerned “State Pollution Control Board as prescribed under the
Environen: {P{?ot@ﬁ:tiéﬁ) Railes, 1986, as amended subsequently and put on the website of
“hecompany

{villy: The ties shall inform to the Regional Office of the MQEFCC regarding
COMMICHCEE IAIng operations:

g =

(i) The-pioject anthotitics must stiicthy adhere to the stipuiations made by the State Pollution
Conteol Boded:and the: Stare Government.

) The'profes i:i‘jtip_cfneht:*s}i'aﬂ' abide by ail the commitments and recom mendations made in
the ETA/EMP report, commitment made during Public Hearing and alse that during
presentation-to the Expert Appraisal Committee.

(1) . Ne- forthét elpansion or modifications in the plant shall be carricd out without prior
approval of the:Minlstry of Enviromthent, Forests and Climatc Change. '

tuzl data ob-subsiission of false/fabricated data may result in revocation of
ental. clearanice and ‘dttract action under the provisions of Environment
{1988

ke.or stspend the clearance, if im plementation of any of the above

‘the right to stipulate additional conditions if found necessary, The
¢ biotind manner shall implement these conditions.

vy 'T}i’é?ﬁeg|_::S_i'i:b;1.'i_§-)fﬁ'ce".fof this Ministry shall monitor compliance of the stipulated conditions.

The project auilibiitics should extend full cooperation to the officer {3} of the Regional
Offieeby: the requiisite data/ information/menitering reports.

difions “shall be enforced, intér-alia unider (he provisions of the Water
riftelof Poilution) Act, 1974, the Air (Prevention & Contro! of Pollution)

5.
of .tﬁ'c isiéﬂeS-rms_c- : ur-xﬁg_ﬁﬁliiic hearing shait also be implomented in letter and spirit,
[ The proporient shill obtain.all necessary clearancesfapprovals that may be required before

the 's"tarf"'off'tﬁet-'pmj_aéf;. The' Mististry or aay other competent authority may stipulate any

Pape 18 0f19
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" further condition for environmenial protection.. The: Ministry or any. other ¢ompetent
: authority may siipulate any further condition fer environmentsl projestion,

7. Any appeal against this environmenitsl clearance shall fie wil the Na 1 nal Green
Tribural, if preferred, within & period of 30 days.as preseribed. under Section 16 of the
Naztional Green Tribunal Act, 2010,

8. Fhe coal company/project propobent shall be lalile 1o pay e compensation- -againsc the
Hlegal mining, if any, and as raised by the vespective. Siate. cmmbn]s t;az;) point.of
time, in terms of the orders daied 2™ Augugr, 3017 of Han‘bl :
(Civil) No.114/2014 in the matter of ‘Common Cavsé Vs ]

9. The concerned Staze Government shalf ensure. no thining operatiohs 1o cammence il the
entire campensation for iliegal mining, if dny. is paid Byt “priject. propbreht ihraugh
thelr respective Department of Mining & Geology, in strict comiptiante: of the judementof
Hon’bie Supreme Coun.,

10, This environmental clearance shall ot be -operational 1] sugh-eme fhe praject proponent
complics wilh the above said judgment of Hori’ble Supreme Gourt, as; apphcable, and elhcr
slatutory requirements.

it :Bc__sfkp'_[_m}
Birector

Copy o -

I. The Secresary, Miniswy of Coal, Shastri Bhawan, New Delhi

2

. The APPCF, Regional office (EZ), Ministry of Environment, Forest and Climate: Change,

IS G ]—Eoot Handloon: Expont Promotion Couneit, Cathedral Garden Road, Nungambaldeam,
Chennai - 34 (Tamil Nady)

- The Secretary, Department of Eavironment & Forests, Government of Telapgana

. The Chairman. Central Ground Water Authority, Minisiry of Water Resawc;.s, Curzon Road
Barracks, A-2, W-3 Kasturba Gandhi Marg, MNew Delhi

[

a5

3. The Chairman, Central Pollution Control Board, CBD—cum«(}fﬂce a1h
Delhi - 32

6. The Chairman, Telongana Swae Pallunon Control Board, Paryavaran: Bhawan. A3 Jndustr!al_
Estaie, Sanatnagar, Hyvderabad -

7. The District Colbector, Khammam, Goummcm' of Telangana

8. Monitoring File/Guard File/Record File 9. PARIVESH Portal

plex; Eagt Arjun Nagar,

Dlrecmr :
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IN THE HON’BLE NATIONAL
GREEN TRIBUNAL
SOUTHERN ZONE BENCH
AT: CHENNAI

0.A. Nos. 20/2021 & 174/2020
IN THE MATTER OF:

Oggu Srinivasa Reddy & Another
... Applicants

VERSUS
Union of India & others
... Respondents

And

Banoth Nandu Nayak ..Applicant

VERSUS
Singareni Collieries Co. Ltd., & 4
‘others ... Respondents

Compliance Report filed on behalf
of Singareni Collieries Company
Limited — Respondent-3 in QA
N0.20/2021 & Respondent-1 in QA
No.174/2020

Filed On: {}-08-2021

Sri. A Sanjeev Kumar,
Advocate.
Counsel for Singareni Collieries

Company Limited






